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Alleged racketeering by some
Steel Firms

1600 SERI S R DAMANI Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any racketeering has

_ come to the notice of Government by

@ome steel firms to corner the entire
export quota;
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(b) whether it resulted in o big loss
of advantage to India; and

(c) 1f so, the facts thereof amd the
extent of responsibility of SAIL
wnvolved in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF BTEEL AND MINES
(SHRI SUKHDEV PRABAD) (a) No
such malpractice has come to the
notice of Government

(b) and (¢) Do not arise

———

12 hrs,

QUESTION OF PRIVILEGE
IMPORT LiCEnCE CASE

MR SPEAKER We will now take
up the privilege question

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY) Sir, 1n the first instance, I
would like to clanfy the factual posi-
tion with regard to some of the points
made by hon Members

AN HON MEMBER Sir, the M-
nister 1s not saying anything further
Perhaps, he 1s waiting for the papers .
(Interruptions)

SHRI PILOO MODY (Godhra) His
papers will come to him as soon as
the Prime Munster's Secretariat re-
leases them Meanwhile Jet him
answer some of our question (In-
terruptions)

MR SPEAKER He does not ques-
tion from where you bring your
papers

SHRI PILOO MODY He cannot,
he 1s a Minister, after all

s W 97 s § Al g
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Why can't you all sit down?

SHRI PILOO MODY: Sir, I want to
move that the discussion on this be ad-
journed for five minutes or till the
Prime Minister's Secretariat is ready
to send the papers... (Interruptions)

ot wy fawd : sAw WERY
F7T sagedr F1 T ar g o

ot wew fagrdt Ty : AHAT
g wAY daTT gws TG A
(Interruptions).

MR. SPEAKER: Order please. All
of you are shouting; all of you are
standing.

SHRI MADHU LIMAYE: They are
shouting. 1 rose on a point of order.

MR. SPEAKER: May I request you
not to disturh the House?

SHRI SHYAMNANDAN MISHRA
(Begusaral): What are we expected to
do now?

MR. SPEAKER: You listen to him.

SHRI SHYAMNANDAN MISHRA:
He is not speaking.

MR. SPEAKER: He was already on
his legs; he started speaking. Whe-
ther the papers were there or not he
started speaking.
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SHRI H, N, MUKERJER (Caléutie-
North-East): 1 would not make =&
frivolous point of order.

Never before have we ever seen a
breach of the department expected of
Members of this House particularly-
Ministers, that we have all seen in the
case of the Home Minister. We know
that the Ministers have to be assisted
by officers in that Box. We know that
Ministers on many occasions have to-
be supplied with material. But we
know, at the same time, that when
Ministers are informed a day before
that they have to come to the House to
make a statement on a certain matter
at 12 O’ Clock or whatever time it
may be, the Ministers must be ready
and preparedd with the material, I
am willing to forgive the Minister for
not being entirely ready and being
assisted at the last moment by a fresh
material. But I cannot forgive when
the Minister looks helplessly at the
officers’ Box and the entire House is
so to speak, kept at ransom, at bay,
kept away from anything to be done.
And you, Sir, in your wisdom have
chosen to overlook it at all You are
looking neither here nor there but
only allowing the Minister to collect
himself. ... (Interruptions).

MR. SPEAKER: Order please, I
do not like that. You say, I am over-
looking. 1 must look at the House.
They are sitting at my back. What
am I looking at that? The Minister
was already standing. When I asked
him, he gtarted speaking. It was up
to his colleague to collect some other
papersg for him ... (Interruptions)
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SHRI PILOO MODY: The Speaker
has to listen... (Interruptions)

MR. SPEAKER: He has the right
- to collect papers if he has forgotten
them. What is wrong about it?

SHRI PILOO MODY: Op a point
of order.

SHRI MADHU LIMAYE: On a
point of order.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
a submigsion,

MR. SPEAKER: No submission. The
Home Minister.

SHR1 JYOTIRMOY BOSU: The
House had no business for seven
minutes. ...

MR. SPEAKER: He was on his legs

SHRI MADHU LIMAYE: On -
point of order.

MR. SPEAKER: On what?

SHRI PILOO MODY: Kindly recog-
nise either mm or me,

MR SPEAKER: Look at the tone in
which he s talking.

SHRI PILOO MODY* I am only
talking loudly so that you hear me.

MR. SPEAKER: I am hearing Mr.

Madhu Limaye,
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SHRI JYOTIRMOY BOSU: Sir, I
move a motion that the Home Minister
is considered unfit for his job; he has
shown utter gisregard to the House...

MR. SPEAKER: No, please.

ot s few - qra T A A
iwT a &ifad, qmmer gy

MR. SPEAKER: After all, we are
all human beings. {5 Qg e 57 2 a‘
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SHRI PILOO MODY: Mr Speaker,
Sir, now that you have revived the
humour of the House, I will speak
softly.

MR. SPEAKER. I always do it But
when you speak, I also feel tempted to
do it.

SHRI PILOO MODY' This 15 what
is known as human action and reac-
tion. ..

MR SPEAKER I wonder 1f both

of us are human.

SHR] PILOO MODY: Except that
some people are under strain and the
others are not.
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[Shri Pilao Medy)

As far ag the eventy that transpired
between 1200 and 1815 hours are eon-
cerned It is a feet that the Minister
was called. He also started asking for
some papeys st ths seme time. I am
sorry that you in your explanation have
failed to grasp titis polut. Thereafter,
I asked in the interrugnum may I ask
the questions? If you had allowed me
to ask these three questions, you could
have saved the Govérnment a great
deal of embarrassment,

MR. SPEAKER: Just listen to me,
please. 1 allowed those members who
have given the notice. If I had allow-
ed you, I would not have been able to
stop others.

SHRI PILOO MODY: 11 have not
finished. Then, I moved a motion and
you chose not to recognise the motion.
Thereafter you found that for a full 73
minutes no papers were supplied to the
Home Minister on the basis of which
he hag to make a statement. If he
could have either produced papers or
words . .. (Interruptions) the House
would have quietened down and we
would have heard him and he could
have gone on for full ten minutes
sayimng whatever he has to say. Then
he received ten minuteg Iater two files
which were delivered to him....

MR. SPEAKER. What is wrong ab-
out 1t?

SHRI PILOO MODY: I am about
to tell yoyu what is wrong.

SHRI K. LAKKAPPA (Tumkur):
He cannot make all kinds of inferences
like that.

SHR] PILOO MODY: Members of
Parliament, when they hecome Minis-
ters find it impossible to carry their
own files. Even if only one file or two
light fileg are to be carried, they must
have a chapprassi to carry them. This
ig one of the points we have to note

My last point is that when a particu-
lar thing happens in the House and the
Speaker thereafter explains it 1 think
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that the explanation must be commen-
surate with the action.

SHRI DHAMANKAR (Badwandi);
Is it parliamentary for Shri Madbu.
Limaye to say:

fafaeet vrae wy gER v R & ;

SHRI K. LAKKAPPA: Under the
gardb of paints of order, they are
making accusations.

ot et v Ty ;g arelt
ard Twwr Afow & aTied

RN WERT . ¥EHT Wt O e,
W sTan § g

SHRI PILOO MODY: There is no-
thing unpatliamentary about the weord
‘Hagamat’. Only if he had said it to
you, it would have heen indelicate.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY,: 1 was in the Rajya Sabha
answering some guestions and naturally
1 went with the papers concerned with
those questions. After 19 O clock 1
entered here. Naturally, I wanted the
file concerning thid... (Interruptions)
I do not want to reply to some of the
remarks made.

MR. SPEAKER: 1 have replied.

SHRI K. BRAHMANANDA REDDY:
1 am prepared to reply. Even without
the papers I could continue to reply.
But the pont was this. With regard
to a few numbers that 1 wanted to in-
form the House I wanted certain pa-
pers. Yesterday while the discussion
was going on I tried to submit to the
House that 30 names were forged,—
were found to have been Yorged,—and
out of them the authorship is attribut-
ed to Yogendra Jha in 14 cuses and in
3 cases the authorship is attributed to
Shri Tul Mohan Ram. And some Mem-
pers asked what about four? Where
are those people? That is why 1 wwas
searching and trying to find ihose pa-
pers from which those names could be
got; Shri Jamilurrabman and Shri
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HRamsghekhar Prasad Singh. And re-
garding the other four names which
were found to have been forged but
whose authorship was not definite, I
have glready cemmunicated to  the
House what the four names ware.
fherefore, 1 am just trying to give the
information to the House, §ir, so that
they might not put forth questions on
that. One other statement which I
made was that investigations did not
disclose that any of the officers who
dealt with the matter was involved in
the commission of the offence—that is,
the offence indicated in the charge-
sheet, that $hri S. M. Pillai had stated
that Tul Maohan Ram and Shri Yogendra
Jha had informed him that Shri N. K.
Singh had advised Shri Tul Mohan
Ram that he should submit a fresh re-
presentation signed by several Mem-
bers of Parliament to strengthen the
handg of the Minister for reopening the
case and that Shti Tul Mohan Ram
had also represented to Shri S. M. Pillai
that an additional sum of Rs 20,000
would be needed for paying to Shri
N. K. Singh. In the course of investi-
gation no evidence became available
to corroborate the statement of Shn
8. M Pillai. It was this information
which I hed communicated in my
statement and nothing more gholud be
read into my observation,

Shri Vajpayee raised the question
regarding construction of a school
Referenceg were made to a letter from
Shri Tul Mohan Ram recovered during
investigation. 1 understand from the
CB1 that this leiter was written on
13th March 1973 by Shri Tul Mohan
Ram to Shri Kaleshwar, Mukhiva of
Village Saraini. The letter does not
contain any reference to Shri L. N.
Mishra or his late father. It only
speakg of Shri Tul Mohan Ram’s desire
to have a school constructed with the
help of the villagers and his intention
to raise funds therefor.

Bo far a¢ impoumding of licences s
concerned, references were elso made
to what gome memberg describeq as
the impounding of the licences in ques-
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tion and I hag stated that during the
investigation of the osse certainh licen-
ces had been aeized and that on an
infotmation from the CBI ordery had
been imued that no cleetance should
be allowed agminst the remaining li-
cences. The object m my referring to
this aspect was only to inform the
House that none of these licences can
now be made use of for any purpose. I
bad also mentioned in the course of
my statement that the question whether
these licences were the subject of
any transactions in violation of the con-
ditiong of the grant of these licences
or of the relevant provisions ef the Im-
port and Export Control Act is being
looked into. I would like to elaborate
that in the courge of the investigation,
the CBI had grounds # suspect that
there might be some trafficking in these
licences. When tise Ministry of Com-
merce was informed of this they issued
‘show-cause' notices to the licence-hold-
ers and took action untll decisions are
taken on the replies to ‘show-cause’
notices. It may be recalled that on
9th September my colleague, Shri D.
P. Chattopadhyaya had clearly inform-
ed the House that if any malpractice
came to light in the course of investi-
gation, necessary action would follow.

References haq been made m the
course of discussions that the Govern-
ment have not placed a copy
of the report of the CBI, and that a
copy of the chargesheet has not been
made available to the House. I would
like you. Sir, to appreciate the Goirn-
ment's position in the matter It has
not been the practice of place accessi-
ble documents on the table of the House.
Nor have T come across any instance...

SHRI SHYAMNANDAN MISHRA:
This matter involves Members und in-
vestigation has been done in accord-
snce with the commitment made in
the House. The entire CBI report will
have to be placed on the Floor of the
House.

(Interruptions)

SHRI K. BRAHMANANDA
REDDY: I may be allowed to wmaice*
my statement.
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MR. SPEAKER: I would request you
not to interrupt each ather,

SHRI JYOTIRMOY BOSU: 8ir, 1
Tise on a point of order. I gtick to my
.ongnal privilege motion dated 12th
.September,

The Home Minister who is supposed
1o have known all the consequences
and other implications had clearly
stated:

‘I am making a promise, I am
giving an assurance that, after the

investigation is over (Interrup-
rions).
MR, SPEAKER: That is all there.

“You mentioned all this in your speech.
What is all ths?

SHRI JYOTIRMQY BOSU: He
said:

‘I am giving an agsurance (In~
terruptions).

MR, SPEAKER. 1t 1s now beyond
1he scope.

SHRI JYOTIRMOY BOSU Sir, he
saxd :

“....the first thing that we will
du 1s to come to Parhamentary and
say,. ‘Thig 1s where we have arrived,
Jplease tell ug what we should do’
1t 1s only after that, ..(Interrup-
tions).

MR, SPEAKER. Mr. Bosu, 1t is not
a point of order.

SHRI JYOTIRMOY BOSU. Sir, I
beg of you not to treat us like this
Since you have allowed my paint of
order, you must hear me,

MR SPEAKER: It 1s not a point
of crder. Where 13 the point of order”
Do not make a speech. You have al-
ready mentioned all thig in your main
speech, I do not know whether you
do :t knowingly or unknowingly. You
mentioned everything that you are
-mentioning now in your main speech 1
allowed you only on a point of order,
But, you are just repeating the speech.

NOVEMBER 11, 1978

Case (QOP.) 193

SHRI JYOTIRMOY BOSU. My
point of order is that the Home
Minister had given a cleags and cate-
gorical assurance. The Goverrnment
has committed itselt before the House.
He gaid that this case may come later
on atter the invesigation is comipleted
and then the House may....(Inter

ruptions).

MR. SPEAKER: This is not a point
of order. This is a matter which you
raised. Kindly listen to me that this
13 not a point of order. This is your
repetition.

SHRI NATWARLAL PATEL (Meh-
sana): You should not monopolise
everything to yourself. The hon.
Minister is making a statement It
you want to put questions, you may
put them afterwards.

MR. SPEAKER: What is your point
of order, Mr. Limaye?

SHRI SHYAMNANDAN MISHRA:
I have got a point of order. (Inter-
ruptions)
st ag foraly e wdtam, § vt
WEIET ®Y AT wveA g, afww 3w
a1 & fx awifaas oaew wam Y EA
F afrarfr =AY &1 FTEEe Wrfo WTo
mwfeas Az A & 7 Hfaw A
H gAY °HIT 97 A [WMIAGT ) W9
afrew Ao 2 @i ag
9 agd & fu gg afra @y v &1 a2
g &@ fr o wT T odY By ey
& g7, & 43 Jraw A an 97 61
TRt AL 9IT 79§ forg vt w@Ew Y
F7d grifas Trade 2 & #ré faww
ofY oF fEn | WIw gw @1 s
. wreie 3 a2 ?
74T 29 5 2% 32 A A & fay vy
R w0 oHY gEiT g ?
SHRI H. K. L. BHAGAT (East
Delhi): Sir, I rige on a point of order.

MR, SPEAKER: What is your point
of order? My ruling is that the Home
Minister is not bound to supply you
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accessible documents. He may do that
or may not. The rule is very clear.
If he wants to do it on his own, he
may do that very well but, there is no
compulsion under the ruies as far as
the accessible documents are concern-
ed:r The rule is very clear on it.

I say that the Minister is not bound
to produce the accessible documents.
But, if he, on his own, cbliges a Mem-

ber, he can do it very well. (Inter-
TUptions).
Don’t quarrel with me. The rules

are very clear.

ot 7y foma - pene wgiEs, W
At A2 FIA! AIfgT | AfFw wWIg o

2,

I= #! AS gl TTT ART 1 H
39 T FTH FF 7 Jfewrzes FMET &
fag wgraa & T #T a8 7 W AT
Y% FTSARAR1 S Wa | FTH & 63
Y a1 7 g a1 wlewEs A ¥ feu
IIT-q IR HS qQAIT TR ! AT FHIT
SFFIHT FT TAAE IST R & ) A AW
gomT T & HIX 1T T I & | o
HR A4 JT% FTST qIEFAT TG w© &)
MR, SPEAKER: I have given my
ruling.

SHRI H. K. L. BHAGAT. My
point of order relates to the points of
order being raised by the hon. mem-
bers. I want to kncw how many
points ¢f disorder can be raised in this
House in the name of points of order
by a member at the same time and
day unconnected with issues before
the House. I want you 1o decide this
once and for all. How many points of
disorder can be raised in the name of
poitat of order? (Interruptions) I have
not finished. I am speaking with your
permission. It has become a habit
with those honourable members to
raise points of disorder in the name of
points of order and misuse it. I want
to know how many timas can a mem-
ber raise points of disorder in the
name of points of order and not let

2559 LS—9
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the Minister speak thus creating dis-
order in the. House? I want. your
ruling.

SHRI MADHU LIMAYE: I want
your ruling on my point of order.

SHRE «H: K. (L3 ‘BHAGAT S He%x
many points of disorder can be raised?
I want to kanow (Interruptions).

SHRI MADHJ LIMAYE: Is a Pre-
sidential Notification not an accessible
document? Is Gazette not laid on the
Table?

TEHMATTITZ | FFi G AT |

oI HqAT T & RE ad 2 )

# oqd qigz $1% IS qR & wrgal
g1

MR, SPEAKER: My ruling is that
he 1s bound to give an accessible
document. He is not bound to supply
it. If he wishes to give it, I have no

objection. The rule is very clear. I
do not come in.

st wg fomd - st A8 AR
fir Jwar<i 1 AT 9T QET STHHS AT
aife | § 7 & AW AL @IE |

= wew faget aowa @ s
TRRE, T 7 731 2 ft I ew@Ew  9u-
TEg §, o &1 WA & feg Adr #gRE
a9 gu =&l g 1 Afve ww ¥ fedw &
HAETY SR 14 @ |

wegel wgIed  § A feawadifemrg )
AT g LTS 4 & fod QU E Al
I do not But you cannot
compel him.

come in.

=t wew fagd aemEt - Herm
TRlkd, AU FIEAl FT A% § | 13
Aal AR Hio dlo ISo &7 i
fe ¥ F8 Aw ag @ g | & A gFAr
a3 f@ @t <= fie qar w2 9T @y
I | FHT TR = afqd v
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[=t mem fag. <t ar.94T)

fier & 131 F A1 9T 7T ATY HA &
e F "o &Yo IEo @y frale &1 TF
feear aTrar | s eFiT gaw T
TE FAAT R | Az § ATET ARATE
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ag 437 AT [qrAAT 1 (VAN
FTT w147 2 73 697 v faaren
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I & foqy | g3 faarem #iv
gt afafy A wraqE &1 ez
qaq wsa 7 faar) ga e ¥ afuf
FY A5F &1 FAAEY fady 7€ F 1 SAAY
TH ART AL 0T 2 1 F 399 9% X
GATAT ATEAT & | wAr wEET F3q F
fF TFo qF> fag w7 i 381 2 T
Qo GFo fax &7 a1y 31 22 ®XT,
1973 & IT4 THEAT mIm ¥ )
ot FAAITLA,  fY FAFL FEA,
Y F1LAA, off 777 gos, FF TAFUT
ez, AT FOYOTT ATITIT, o FITVAT
HqIZ | A7 ATq § ey aw o fTo
o AT 94T 3 |
“I3q Paaray & ATAFT B AFT
qzedi & 4T FHr 3T AR aET A0
@ | AT wggedss afgar ¥ fagraw
=T AW FIAY Fe Praram TEY 9T AT
faar | Sa& 9777 =T aTAT F HrOUET
qraard 7 fear | = e ¥ 37 R4
| &7rar f Prgrar F w2 A
afaFTT BrE Fravffey 33F F F )
W AFRCT ¥ Brgr w5 Grdr aeE oAy
arafe w50 g1 At | Brd she st
F AW 9T 9gT TR FIT I qFGl
& L & 97 5 wrfE weme ¥ fqaeam
&1 frafor £33 7t saf¥y frdrg w1 amF
FAT @T T | S FANITIH  THo
dto ¥ T fF 27 Rraters 1 T
st afrg qremw fivg, 3y Y Ao
& Taty faar - <faqza fag & am a3
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g & ax 1 9 fear | SR Faen 5
mita = <fEawsa fox & Ama = Gaew
gy 9 fgama mifas gezardt &
FUT-FOT 37 g srawr | Afaq a3
o4 gy "wrAr enfas g 07

- E’E‘TZCE ©OUE OF o &
g & ot e 7 qE FT T ?

it wre MO qegay:  Has
TE FT WIE | Ig EqEw Hlo dTo
Mo & 18 £ | U7 wAr WA W
gEATaS & f@Tm 2 &1 ag FE ®E
Ty ST ¥ S Fw Far, @l AT ;L
T 39 #ir eftz agf #1 | (zTaei=)

SHR] SHYAMNANDAN MISHRA:
Dishonest CBL

ff vEx fa€ Cvwqadh - mw o7
A A | A7 JAARAIR Fad § B

‘orfera atg #d gAt wrAY 24 F
FTHT T I § AR asraaret st
# 1 foaren w1 4@ garT ¥ sl
ST FEA H 6T e A g HeY
"EEA § TR SRiEana FreAa gL g |

SHRI XK. LAKKAPPA: I rise on a

point of order. How do you allow a
speech now? He is making a speech.
The whole speech must be expunged.

(Interruption)

st wzer fagly qraadt ;. weEme
wgEa, § T A1gan g o o At
E T o qeTTaw w49 gay ¥ 7
AL AW § AT AAT AGIT T FATT H
T TEATEAS FT ZATATFAT AR & w @ ?
(zTeena) HAT AT FI
oo gr ) § 39 299 9T 7@ g !

WA WEIR ¢ & WA 9g &
fe tat Sgw a2 & var ™ |
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SHRI PILOO M,ODY SlI‘ since I.
was the first to be on my legs, on a
point of order, I would like tg draw
your attention to rule 368 of the Rules
of Procedure. It says:

“If a Minister quotes in the House
a despatch or other State paper
“which has not been presented to the
House, he shail lay the reievant
paper on the Table:

Provided’—etc,

Please note the word “shall”. “He
shall iay the relevant paper on the
Table.”

An HON MEMBER: Read the pro-
Viso also.

SHRI PILOO MODY . Since he in-
sists on my reading the whole of it,
I shail read the proviso also; it says:

“Provided that this rule shall not
apply to any documentis which are
stated 1y the Minister to be ¢f such
a nature that their prodiicion would
be inconsistent with public interest.”

Now. since he has forced me to read
the second paragraph also, let me say
that under no stretch of imagination
can protecting Members of Parlia-
ment, guilty Ministers and officials be
part of public interest,

Sir, the Minister said that it was
not the practice—I want you %o note
each worcd--not the npractice, to lay
accessible documents on the Table of
the House. Quite apart from the fact
that it is a totally false statement,
because there are many accessible
documents that have already been
laid on the Table of the House;

What is more....(Bell rings).
‘What is the pcint of that Bell?

MR. SPEAKER: You have put it.

. SHRI PILOO MODY: No, I have
" not finished, What is more the fact
is that this particular enquiry was
ordered by this. House and therefore
the report must come to this House,
not to some judge, not to some judi-
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ciary, not to some Government
office, but to this House. |

SHRI SHYAMNANDAN MISHRA:
One pomt of order relates stoL Ul he
Chalr itself. During the last session,
yvou would be pleased to recall that
I had demanded certain papers in-
cluding the FIR and you had been
pleased to say—other Members also
took up this issue—that had I inform-
ed you would have taken steps to
make these papers available to the
House. So this case comes at a
particular stage in the development
of the maiter. It does not come all
from the blue; it has got a history
behind it.

Secondly, so far as the CBI report
is concerned, may I ask you whether
the commitment of the hon. Minister,
that facts would be placed before
the House so that the House would
be able to decide what is required to
be done in this matter, stands or not.
Would that requirement or commit-
ment be met by presenting to the
House a mutilated and manipulated
and distorted version? Because the
House must be placed in a position
to judge what course of action is re-
quired in the given circumstances,
Therefore, for the hon. Home Minis-
ter to teli the House that the CBI
report would not be made available
to the House is something which the
House would not countenance. And
since it involves the honour of the
Members and the dignity of the
House, the entire document will have
to be placed on the Table of the
House.

SHRI SOMNATH CHATTERJEE
(Burdwan): The question of acces-
sibility of a document is only rele-
vant when there is a specific rule,
Here we have a rule, 368. Whether
a document is accessible or not,
whether it is convenient or inconve-
nient for Members to get it, that
rule speciﬁcally provides that if any
reference is made to any State paper
or despatch it shall be laid on the
Table of the House irrespective of its
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being accessible. It there isany prac-
tice ag he said, such practice cannot
override the specific rule. It is not
even a direction by the hon, Speaker;
it is a rule of the House which has
a constitutional backing and it cannot
be overridden in the manner done
by the hon. Minister; it is a manda-
tory provision. If the security of the
State is involved, only when there is
overriding public interest involved,
an exemption is provided, In the
hackground of the matter in which
this question hag come up, it is not
showing respect to the House to ask
the Members to go in procession to
Tis Hazari Court to apprise them-
selves of the contents of any police
report; when a comritment has been
made by the hon. predecessor o this
House it must be honoured. The
Ministry 1s a continuous process and
a change in the incumbent of @
Minstry could not mean getting
away from an assurance given to the
House.

MR. SPEARER: May ] make the
position very clear? There is no
need for any excitement. The rule is
about accessible documents, of which
you can get copies, prinled reports.
ete. My remarks applied to fhat. As
you all know in that case when it was
held to be an accessible document, I
did not deny that, That is the back-
ground. I did not deny. When he
said accessible document, whether the
CBI report is really accessible or not.
1 am much i doubt about ths

I um clear about FIR, about
statements before courts, about re-
ports, publications, etc. When you
get excited, you do not listen to me.

SHR] SHYAMNANDAN MISHRA:
No, Sir.

MR, SPEAKER: Really you think
that my observations have come
because of your long, harassing
speeches. Kindly take it for granted
that they are not. If simply this
question hag been asked whether this
report i e or not that
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would have been e tastead of
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About the otber matter, no} only
here but in the House of Coramons
also the practice i8'the same when a
member quotes from a paper. It has
mmeuplnumberotuminthia
House and there are rulings on that.
We will observe those rulings.

SHRI SHYAMNANDAN MISHRA:
Yoy have to consder the peculiar
circumstances of this case, namely, a
commitment has been made to the
House that facts enabling the House
to come to a judgment about
future course of action would be
placed before the House.

MR, SPEAKER: I will see the
wording of that also. I will look 1nto
the whole case. Mr. Limaye, I think
1 did not give my ruling to contra-
dict you, but I iust invited your
attention to the rule about accessible
documents.
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Parliament is seized of the matter
All the documents, whether accessible
or not, should be made available.

SHRI P. K. DEO (Kalahandi): On
a point of order, S Today Mr.
Vajpayee quoted from the CBI re-
port. A sumlar incident happened in
the third Lok Sabha and Sardar Hu-
kam Singh gave the ruling. He ask-
ed me to produce an authentitcated
copy of the CBI report. At that time,
the CBI report was on M Biju
Putnaik. Now it is o the entive
Heence issue.

v ¥
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So, taXing "{pty deration the
historic ruling of Speaker, the

Government should suo motu place
the CBI Report on the Table of the
House It may be placed in the
hbrary so that all of us can study
the enhre CBI report

MR SPEAKER Now the question
is whether 1t should be continued
now or taken up after lunch

SHRI P K DEO Sir, what 18
your rulng on the CBI report?

SHRI K BRAHMANANDA RED-
DY I can complete 1t in another
ten minutes

oft wrw fagrdy oy wemm S
sy fex #Y€ woa ara wga arfex
aTgz W% WY IHT |

weaw wpew wgq aifad o

SHRI K BRAHMANANDA RED
DA I wis nit  quoting fram anv
report After checking up with the
winvestigating authority, such informa-
tion us 1s arailable I have sought to
give to the House Reference has
been made mn the course of discus-
sions that th¢ Government have not
placed a copy of the report of the
CBI and that a copv of the charge-
sheet has not been made available to
the House I woiild Tike you, Sur, to
appreciate the Government's position
in the maffer It has not been the
practice to place accessibT® documents
on the table of the House Nor héve
1 come across any instance when a
chargesheet 1n a cnminal case has
bheen placed on the Table of the
House I have already communicated
to the House all the relevant infor-
mation contained m the chargesheet
Since, however, some hon Members
mmtothmkthatvuaretmngto
withhold informayen from the House
1 am arranging to have copies of the
chargesheet made available to the
Parliament Library.

aw ol
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SHRI ATAL BIHARI VAJPAYEE
What about the CBI report?

SHRI K, BRAHMANANDA RED-
DY The chargesheet is really the
result of the CBI inquiry

SHRI SHYAMNANDAN MISHRA
We do not want any information
which is distorted (Interruptions).

off vzw fagry st A SH AW
HHAT FL G g | AEF QL7 AT KY
wfww Zar &

SHR] K BRABMANANDA RED-
DY I would, however, hke to crave
your indulgence in respect of de-
mands for coples of other statements
recorded during the investigation,
The law provides that these state-
ments can be used only for lLimited
purposes 1n the courtse of a criminal
tria!' We would not like to do any-
th.ng that may not be striclly m
ac. tdance with law, and may pre-
judice a fair trial The duties of the
i cstigating authorities have been
set out at legth in the Code o° Cni-
mit al  Piocedure, to which I ftave
diawn your kind attention on the
12th  One of the princpal duties of
the investigating officer 15 that as
svo;, as 1he investigaions are oon
pleted, a chargesheet or a final report
shall be laid before the concerned
Magstrate I can quote some deci-
slons of the Supreme Court to
substantiate this, but I am not dong
that to save the time of the House
My object m referrng to the legal
provision was only to indicate that
the 1nvestigating officer had no option
or choice n the matter

This brings me to the most 1m-
portant issue 1a1sed m the course of
vesterday's discussion At the time
the discussion took place m this
House esarly in September, the posi-
tion of the Government was that it
would be necessary to ascertan by
competent mvestigation the full facts
concerning the serious jesues rmised
1 you would recall, Sir, all that was
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definitely known in the frst week
of September was that except ome
Member, all the other 20 had denied
having signed the memorandum in
question, There was no information
as to how then these forgeries had
been brought aboui. Whatever may
have been the suspicions of the diffe-
rent sections of the House or even
of the Government, it was not clear
as to what the motivation was for
perpetrating something unheard of in
the annals of our Parliamentary
history. Above all, though stray
references were made to different
individuals, there was no definite in-
formation as to the persons who were
behind the representation containing
the forged signatures of 20 Members
of Parliament When repeated de-
mands were made in the House that
an nvestigation into this matter
should be undertaken by a Com-
mittee of the House, the Government
reiterated their stand that such in-
vestigation should be left in the hands
of the appropriate statutory agency,
particularly when there are suspicions
about commission of criminal offenc-
es. It was in this context that my
predecessor and the Law Minister had
assured the House that the results of
the Investigation would be promptly
communicated to the House.

13 hrs.

It could not have been anticipated
by the Government that the investi-
gation would disclose that seveyal per-
sons of whom only one was a Member
of Parliament would be involv.d in
the commission of the concerned
offences. The investigations have
prima facie established that outsiders
are as much responsible for the com-
mission of the concerned offences as
ane Meamber of this House. It would
now be for the courtsfo give a finding
about the natfire and compliaity of
it only the Member of Parliament

vy NO E.'h R ’lﬁ»lo‘(g
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In on fhm )
th Lo ke 0 inry ot
ed that the MVEmigation may result

in criminal progecutions. He could
not have heen mope sxplicit. The
assurance to inform the House of ihe
results of the investigation did not,
therefore, preclude the possibility of
chargesheets being filed in respect of
those against whom criminal offences
were prima facie made out. The
House was equally aware of its own
rules and practices and so were the
Ministers concerned. We should not
read into their speeches, intentions
that would be wholly inconsistent
with their knowledge of parilamen-
tary practice and of law. The law
requires that as soon as the investiga-~
tion js complete, either a chargesheet
or a final report should follow. The
rules of parliamntary procadure ex-
clude discussion on matters which
are sub judice. Hence when my pre-
decessor and the Law Minister spoke
in the House, they should not be
assumed to have promised a discussion
which would be either violative of
the legal requirements or of the par-
liamentary practice. What was
promised was only what would be
consistent with law as well as par-
liamentary practice.

The fact of the matter was that we
wanted to seek and would still wish
w seek the guidance of the Houge
gbout appropriate steps to be taken
for protecting the rights of the hon.
Members., In our view, Sir. the
action taken by the Government Ly
way of expeditious Investization and
prosecution of persons suspected to
have forged the 3ignatures of several
Members of the House is the appro-
priate step to protect the rights of
the hon. Membera

References were made to the
Mudgal case and it was suggested that
the present case is similar to that
earlier precedent. In my view, Sir,
there are two distinguishing charac-
teristicx of the Mudgal precedent
which are relevant in the present dls-
cussion. In the Rrst filkcn; &3 fhr #n
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1 have beea. able_to underltnnd the -
, ‘there Was mevét any “question
of M‘m!’ta! Having committed any
“erimingl offerice. T wiy only the
question of propriéty of his conduet
thet was involved. In the present
case, it is not only a question of im-
propriety of conduct. If only ques.-
. tions of impropriety of a Member's
conduct have been raised, there can-
not be any doubt that the Mudgal
precedent should be strictly follow.
ed. But where questions of impro-
priety are mdxstmguishably mixed up
with questions of criminality, it would
be in the best traditions of this House
to await a judicial verdict before con-
sidering any action on the improprie-
ties involved. Secondly, in Mudgal’s
- case, again as far as I have been
able to aseertain, no stranger was in-
volved. It wags the conduct of Shri
Mudga] and Shri Mudgal alone. In
the present case, the House will
recall that three persons are being
prosecuted of whom only one is a
Member of Parliament. The impor-
tance of thiz distinction should not,
in my view, be missed.

It is, therefore, our view. Sir, that
no breach ol privilege of anv .kind
has been commitled by any of my
colleagues.

SHRI MADHU LIMAYE: On a
point of order. He cannot speak for
other Ministers. Mr. Brahmananda
Reddy can speak only for himself.

fantesr w1 warw quefaguer fuiaved
¥ fasms v &) agwAt, o
U faw w9 fog Y AAvawEd | gAsy
o dY wiarenr wT SuTwn fifaa
wY w2 § wran

MR. SPEAKER: If need be, I can

ask him also to come. We adjourn
for lunch o reassemble at 2.00 p.m.

13.0 hrs,

"l'he Lok Sabha adjourned for Lunch
o ‘6l Yourdeen of the. Clock.

——
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The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock. - .

[MR. DepUTY-SPEAKER in the Chair.]

QUESTION OF PRIVILEGE—Contd.
ImporT LIcENCE cAsg—Contd.

MR. DEPUTY-SPEAKER: Papers
to be laid.

o wg fomd : slr g Yy Ayt
at f3 geai & grar Ay A o af 4
f& wd we—

MR. DEPUTY-SPEAKER: 1 under-
stand your point of order. Would
you listen to me now?
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MR, DEPUTY.SPEAKER: I am
alrajd Mr. Limaye has got the stick
at the wrong end. I know that this .
mltter is hanging.

AN HON, MEMBRR: You are.
shirking mponsibilﬁy

nRDEPUTY fdﬂ
.mmmmif nmm e
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intrude into other people's responsi.
bility; it is not in my nature. But I
have been told that Speaker has kept
thiz matter pending. (Interruptions)
Dont dispute what I say please, At
that time, the proceedings in the
House were continuing, the Home
Minister had concluded his statement,
some Members were on their feet and
the Speaker said, he would look into
the matter. And I suppose what you
say also is part of the matter to be
Jooked into,

SHRI MADHU LIMAYE: No,

MR. DEPUTY-SPEAKER: What
do you want to dispufe? You don't
want me or somebody else to come
halfway and try to cook the dinner
again. Too many cooks swpoil the
broth. Somebody has started cook-
ing the dinner and if I come in
between I would put more of salt or
more of something then what hap-
pens? So, I would advise you to
leave the matter at that; vou never
had it so good: the whole matter
would have been finished yesterday.
You had the whole of yesterday and
all headlines in the papers today,
(Interruptions) Just a minute please.
Today again the matter has heen
raised. Tomorrfdw™ you will have
headlines and when it is raised to-
morrow, day after tomorrow it will
come again 'Thus the whole week
thad gone. I think you should be
satisfied with that; you never had it
so good, Now, Papers to be laid on
the Table,

SHRI MADHU LIMAYE: Let Mr,
Brahmananda Reddy have all the
headlines by diving the CBI report.

dY r sré oY Food sy =)y WY
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Under what nile are you prevent-
ing this, I would ke to kmow. A
point of order was raised under Rule
368,

& few fer or Q@
¥ w§ Tar wmrer wl & wofat
I W a@ ¥ www Wy §
WR awT T Wax W sy
W i s af oA Wy
T § T AIRAT W A ondat

I am dead  serious about it
Wﬂqﬁwﬁmoﬁo wréo #1
fea¥d o amgav g o

How can you stop me? I am claim-
ing a right under the rules of pro-
cedure. You cannot stop me.
Ay M AR E X {7 AT £
SHRI S. M. BANERJEE (Kanpur):
The point raised by Mr Madhu
Limaye 1s quite valid. References
were made to certain statements and
report, saxd to be CBI veport-we
don't know whether that 1t CBI
report or not..read out by the hom.
Minister before lunch hour. What is
demanded under Rule 368 1s:
Supposing a particular portion has
been read from a partienlar report
that report should be laid on the
Table of the House. The question ig
verv simple. For 'your information I ,
may quote two instances. One is
about the audit report regarding
Asiatic company.

MR DEPUTY-SPEAKER: No. No.
Your point is clear Please sit down.

ot whwre fom (gErEET)
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MR. DEPUTY-SPEAKER: 1 am on
my legs Please sit down. Agamn !
am saying that you are catching the
wrong end of the gtick I am not
stopping anybody. The only thmg }
want to point out .s that the
Speaker has said, he will :onsider it
and, therefore, the ruling will come
from huim Please, do not expect a
tuling from me.

SHRI MADHU LIMAYE- Please
read out the Speaker’s direction.

SHRI INDRAJIT GUPTA (Ali-
pore): Just before the House recess
@ demand had been made by some
hon. Members on this side that the
CBJ report should be made available
The Speaker had said: according to
the rules the Minister is not bound
to lay anything which 1s an maccessi.
ble document, The rule might not
bind the Minister to lay it but it also
does not prevent him from laymsg 1t
If he takes an attitude of assisting
the House then there is no reason
why that chargesheet should not be
made available ag the FIR had been
mede avallable. Subsequently the
quastion arose about CBI report. In
the pest many CBI reports had been
made available to the House. M it is
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the view of the Chair that this
matter has reached a stage where
everybody should try to assist the
House in coming to a considered
eonclusion, at least, as far as the
rights and responsibilities of Parha.
ment go in the matter, without
encroaching on the authority of the
courts, the Parliament has certain
rights and responsibilities in the
matter For that purpose, it would
be of assistance to the House to get
the relevant documents and papers.
1 think that would be the correct
attitude to take Thstead of standing
on some technical plea. What is
wrong with that” (Interruptions).

MR. DEPUTY-SPEAKER: XKindly
listen to me. Please sit down quietly,

SHRI MADHU LIMAYE: The rule
15 ‘shall lay’ (Interruptions).

MR DEPUTY-SPEAKER: Order
please I am here to regulate the pro-
eceedings of the House. As I can
understand, there may be confusion,
may be a dispute about what the
Speaker said before

SHRI MADHU LIMAYE:- We ure
not concerhed with what the Speaker
sayd  We are concerned with the
rules and the Constitution

MR DEPUTY-SPEAKER That is
the difficulty You do not even allow
me to put the things to the House so
that we may understand what we
are doing

Now, as I understand. the Speaker
has said ‘I shall consider all thege
matter<’, that 1s to say, this particular
item of the agenda—the privilege
notices and almost everything that
has beeen said including pomnts of
order. I understand there is not one
point of order but there are manv
other points of order too 'This i1tem
is held over by the Speaker and he
said he would consider the matter
That is the main point. And that is
why before coming to the Chair 1
ascertained from™ the officers of the
Table ag to what happened.
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SHRI INDRAJIT GUPTA: The
proceedings can be soon, (Interrup-
tions).

MR. DEPUTY-SPEAKER: Oraer,
please. I was told fhat these are the
Directions of the Speaker that we
proceed to item NGO 2—Pagpers to be
laid on the Table’ and onwards and,
therefore, I am not going back on
that,

PROF MADHU DANDAVATE
(Rajapur+ Please pernut me to
make my sabmission. You were not
present in the House and I would like
to give some information which
might probably help the Charr I
may tell you that there are n number
of Members who raised the privilege
assue. The issues raised were not
related only to one Minister but a
number of Ministers. To-day the
Home Minister had made a statement
in connection with the privilege issue
raised. The Speaker then said that
we adjourn for the lunch and the
matter would be taken wup at 2
O'clock or even afterwarads. He made
that statement. There are a number
of issues that are to be taken up.
There are three additional privilege
issues and, therefore, that matter has
to be separated from fhe issue that
has been raised by Shri Limaye For
the convenience of the House, in
order to facilitate the discussion to-
morrow and consideration of the
entire matter tomorrow, if we are in
possession of the CB.I. Report, it
will help tomorrow's proceerdings
And that is why we want that vou
should give a clear dircction that the
C.B.1. Report should be placed on the
Table of the House. That is exactly
our contention.
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MR. DEPUTY-SPEAKER: Just a
minute. I have gat some additional in-
formation. Here 15 the situation in
which I get no help whatsoever. May
be, the Ministers on this gide may be
able to help me. I have ascertained
irom the Table that the proceedings
are not yet available What the Table
tells me now 1s that Speaker adjourned
the House tor lunch and he onliy said
that the House will re-assemble at 2
O’clock.

SOME HON. MEMBERS® Yes.
SHRI MADHU LIMAYE: Right.

SHRI P. G. MAVALANKAR (Ahme-
dabad) That is the position.

SHRI INDRAJIT GUPTA: In other
words he did not say that at 2 O'clock
when we reassemble, papers will start
bemg laid on the Table,

MR. DEPUTY-SPEAKER: Kmdly
sit down~-This 15 my difficulty. When
things are kept hanging in thig way, we
all run into trouble.

SHRI MADHU LIMAYE: Unfortu-
nately, yoy were not in the House;
otherwise, there would not have been
any doubt.

PROF. MADHU DANDAVATE: You
remain in the House.

MR. DEPUTY-SPEAKER: I will tell
you one thing I may not meet any
of you, I may not meet any ¢f the offi-

als, but there 1s nothing that happens
m this House that I do not know .....

SHR1 MADHU LIMAYE: What was
the last remark?

MR. DEPUTY-SPEAKER: Let this
be taken note of by everybody.

SHRI MADHU LIMAYE: 1 take it
tot you have a listening device in-
stalled in your office,

MR DEPUTY-SPEAKER: Qrder,
order. This is exactly where T want
the House to help me ag to how to pro-
ceed with the business. The House
was adiourned. X certain item is be-
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ing considered and the Speaker spid,
‘We shall reassemble at 2 O’clock’.
Is that so?——There 18 another additional
information. A matter is being discus-
by members of this House quoting
made by members of this House
quoting « particular rule of the House
The House was adjourned The Spea-
ker said that the House would reas-
semble at 2 O'clock and that the
would consider the matter,

SHRI INDRAJIT GUPTA
over lunch

That 1s

SHRI MADHU LIMAYE What mat-
ter?

MR DEPUTY-SPEAKER: Tell me
what I should do

SHRI MADHU LIMAYE: I will help
you.
R TA F AT WAy A N aqyernr
wreA #4370

e TP "R 3T W gET.
(wraura)

MR DEPUTY-SPEAKER Let us
get on with the business first
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g1 w1 'R ETgw 38 A wfes
wTeE ¥ w7 fF ww wew o ST A
= & ft cafivr v o o Y
fergr s fakt 1 &1 @ Fw AT
faoraw BT aTfRT TR U A wH W
4T F1E ARIIEAT SF'ogEr 1 &1
AIRAT 547 ifey fa St wrey ww @1
o1 I Y wwr e e fafasrs
*Y ifes AT AT | B9 &Y 99
* guw ¥ o sreedren gf g AV <F
% e v ¥ W0 A g war A
qge W wAT &
MR DEPUTY-SPEAKER‘ There is

no understanding with me—this much
I can say.
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SHRI MADHU LIMAYE® The offi-
cial conveyeq to you the information.
Then 1gnore 1t completely.

MR DEPUTY-SPEAKER Which
information?

SHRI MADHU LIMAYE This was
not stated in the House Why aie you

telving on this information?

SHRI INDKAJIT GUPTA Some
agreement wag reached with some! ody.

MR DEPUTY-SPEAKER I do not
know anything
SHRI MADHU LIMAYE Then 1g-

nore it Let us proceed with the mat-
ter

w9 TR 9T 7@ fifay | wro W)
a1 agi g1 & TR g fe et
3T WA qar =) &, fEe AT S 9w
TRIE TEN TV AN @I ? wY
aRT FY e eEfen rawmr Ay E Ay
oo w€ oo W€ & e e &
TRAE T &= Jes I AW
T oI | WA 96 I AT GIRA
W e W R )

“If a Mmister quotes in the House
a despatch or other State paper

MR DEPUTY-SPEAKER Do not
go to the rule agan That does not
come ln NOW

SHRI MADHU LIMAYE “which
has not been piesented to the House,
he shall las the relevant r per or the
Table"

He shall lay 1t on the Table,

ox fare &1 of 30 Al @ iR
T AT P waT § Tt SeRA
fFmaam g WK TREEE R
fa¥ dwmx =€ g
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Shri Hukam Chand Kachwai rose—

MR. DEPUTY-SPEAKER: Please sit
down. I have understood the situation.

Now I am not concerned at the mo-
ment with this particular rule. I am
concerned with how to proceed with the
business of the House. This is what
I am concerned with. Now I have
heard you. I have heard others. Let
me also hear what the Minister of Par-
liamentary Affairs has got to say.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, some hon. Members
said that there was a lunch upstairs
which wag hosted by the hon. Speaker.

SHRI
(Patna):

RAMAVTAR
Lunch for whom?

SHASTRI

SHRI K. RAGHU RAMAIAH: That
is not very relevant, I suppose. At the
lunch—I do not want to mention names
—one of the hon. Members opposite
was also present. I was also there.
1 asked the hon. Speaker, what is to
happen at 2 O’clock. He said “You
will proceed with the rest o the husi-
ness. This will hang over; this will re-
main; but you will get on with the
ther business;” meaning, the laying
of papers, Call Attention, and so on.

SHRI MADHU LIMAYE: Laying of
papers, that is, the CBI report.

SHRI K. RAGHU RAMAIAH: Lay-
ing of papers as per the agenda, and
then the Call Attention. That is what
the hon. Speaker has told me. One of
the Members sitting opposite was also
present and he heard it.

SHRI MADHU LIMAYE: I am not
concerned with your understanding. I
go by the rights. What are our rights?

S gFR 9T FHIA . IMeI,
wgrea, o am ag =94t 7o W efr ar
A srere wEiea 7 ag gl fx 3w
TR FAT T GE E FRTF AR

NOVEMBER 21, 1974

% & fa7 sooR a7 | &, el
AR TG AT E AR AG gw AT F oy
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|1 FFdeT € IEHT g7 @i g a4 AW
TaT F | SFIA HWT aFq g fHat |
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fauaaT (% =T &, S7 §99 ST |37
FNFIIET T @1 AT Iq 7@ AMforgr |
TS 3@ AT, T | 19 &% 3 |

SHRI P. G. MAVALANKAR: Mr.
Deputy-Speaker, Sir, what happened
two minutes before 1 O’clock was this.
The Home Minister was on his legs
and gave a statement, certain informa-
tion. In the middle of the statement,
a large number of points of order were
raised by many of us on these Benches.
They have been heard by the Speakar.
Then, when we were approaching
1 O’clock, ang there was some kind of
officia’ lunch, the Speaker interrunted
by saying that we shall now adjourn
for lunch. At that point of time, with-
out the Speaker entering into the re-
rits of the points of order—he was
waiting and wondering—at that point
of time, the Home Minister got up and
said that “because my statement 1s
very short. if yoy will allow me, I will
be able to finish it.” Therefore. he was
allowed to make it. ile made the state-
ment, and when he completeg the state-
ment, immediately, several of us got
up, because we wantad to raise points
of order. At that point of time, the
Speaker said, “Now, we adjourn for
lunch to re-assemble at 2 O’clock.” He
never said that after two. when we
re-assemble, we shal!l co to the next
item; nor did he say that we will con-
tinue whatever is going on. All that
he saig was that now- we shall adiourn
for lunch and re-assemble at 2 O’clock:
it obviously meang that the matter
which was left over at 1 O’clock be-
fore lunch should be continued with-
out interruption., At that point
of time, several of us got
un and were on our les<:
we wanted to raise points of order.

Case (Q.0.P.) 216
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8o, I request You that we should be
permitted to raise our points of order
on the statement which was madé by
the Home Minister on the matter. That
is where the matter stands. (Interrup.
tions) What happened between 1 and
2 -at lunch-time between the Minister
of Parliamentary Affairg and the Spea-
ker is not the property of the House.
We must proceed from the point left
at the time when the House adjourned.

SHRI H. K. L. BHAGAT: Sir, a
point of order was raised when some
of the Opposition Members stood up
and said that the CBI report should
be placed on the Table of the House.
They said that the Home Minister was
quoting from the same. The Home Mi-
nister. in his reply said that he was not
quoting from the report. But the Spea-
ker made certain observations; he said
that he will have to look into those
aspects whether it is an accessible do-
cument or not.

Secondly he made certain other ob-
servations. (Interruptions)

SHRI MADHU LIMAYE: Don’t mis-
quote the proceedings. You cannot tell
lies.

SHRI H. K. L. BHAGAT: Please
do not interrupt and do not treat me
like that.

MR. DEPUTY-SPEAKER: Allow
him to finish.

SHRI H. K. L.. BHAGAT: You, Sir,
will see from the record yourself. The
Speaker said that there are cerlain
practices in the House of Commons and
“] wil] have to look into all these.” That
means, on the points of order which
were raised, the Speaker kept hig rul-
ing reserved. On this, some of the
Members said that assurances had been
given. The Speaker went to the ex-
tent of saying that *I will check from
the records: I am not giving any assu-
rances but I wil look into this.” So,
when those points were raised, what
he had to say finally, his point of view,
the Speaker kept it reserved.
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Now, the hon. Members on that side
are getting up and raising the matter
again. You, Sir, are absolutely cor-
rect. Now, they are compelling you,
and are raising the same points of
order again and asking you to give a

‘ruling right now. Supposing the Spea-

ker takes up the position, he says, he
will study the matter and then give a
ruling, can the Speaker be compelled
to give a rufing right then? This is
what they are doing.

MR. DEPUTY-SPEAKER: Will you
kindly listen to me in calm; let there
be a finality to this. After all the mat-
ter has to be clinched and has to be
decideq and this Chair has to do it.
This is the accepted practice. I am
concerned with this limited question:
the business of the House. Let us not
confuse the two. What is the business
of the House? Let us confine oursel-
ves to this item?

PROF. MADHU DANDAVATE: The

business of the House ig to respect the
rules.

MR. DEPUTY-SPEAKER: I am
here to safeguard the rules. I am here
also to conduct this House. I am here
afso to say that these rules are not
adequate to run this Parliament in
modern conditions in this country; I
have said this many times.

SHRI MADHU LIMAYE: We need
your assistance.

MR. DEPUTY-SPEAKER: Kindly
take my assistance. Let me state the
case very clearly. The Table has given
me the information that this privilege
question was being discussed; the Spea-
ker adjourned the House for Lunch
and said that the House woulg meet
at 2. In the ordinary course when
the House adjourns it means that a
business under discussion would be re-
sumed; you would take it that way.

SHRI INDRAJIT GUPTA: Are we
to take cognisance of what happened
outside in lunch time? We cannot take
cognisance of that. : :
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MR. DEPUTY-SPEAKER: When
any hon. Meémber speak$ I must listen
very patiently; but whenever I get up
to say something, Members....I do
not know what I should say.

I am grateful to Mr. Raghu Ramaiah
for the information that he has passed
on to the House because I think it is a
help. ... (Interruptions) Whatever he
has said in the House has gone on re-
cord and therefore the Chair must take
cognisance of it.

SHRI INDRAJIT GUPTA: He is
referring to some private conversations
over lunch.

MR. DEPUTY-SPEAKER: It does
not matter. If he has said something
outside I do not know but he has said
this in the House.

PROF. MADHU DANDAVATE: If
he mentions the menu of the !unch,
that will also go on record.

MR. DEPUTY-SPEAKER: Why don’t
you allow me to speak? There is a big
difference between what a man says
outside and what a man says inside
the Bouse. The moment he brings it

in the House.....Even if I bring my
wife into the House, it is open ang it
goes into the record.... (Interrup-

tions). Whatever I say to my wife in
my bed room, it does not matter; but
when I mention it in the House, it
is part of the records.

SHRI S. M. BANERJEE: Did you say
‘bring my wife’? Do not bring; other-
wise people will ask that she should
be laid on the Table.... (Interrup-
tions) ,

MR. DEPUTY-SPEAKER: Mr.
Raghu Ramaiah has made a statement
in the House; it has gone on record;
apart from being a statement it has
come from the Minister in charge of
Parliamentary Affairs. He hag also
quoted the Speaker and said that the
Speaker hag told him that at 2 O’clock
this item would be taken up. This was
not told to me; this was told by Mr.
‘Raghu Ramaiah to the House and

NOVEMBER 21, 1974

Case (Q.0.7.) 220

through the House to me. I take cog-
nizance of that.

SHRI MADHU LIMAYE: Any
direction from the Speaker must come
to the pefson in the Chair not through
the Minister. We do not recognise
him and hig messages.

MR. DEPUTY-SPEAKER: 1t does
not matter. The minister has passed
on the information and I take cogni-
zance of it. Rule 25 says:

“Arrangement of Business:

On days allotted for the transac-
tion of Government business’—I
think this is Government business—
“*such business shall have precedence
ang the Secretary-General shall ar-
range that business in such order as
the Speaker may after consultation
with the Leader of the House deter-
mine ;

Provided that such order of busi-
ness shall not be varied on the day
that business is set down for disposal
unless the Speaker is satisfied that
there is sufficient ground for such
variation.”

From what Mr. Raghu Ramaiah has
told me I take it that the Speaker has
solemnly conveyed to the Minister for
Parliamentary Affairs and the Minister
for Parliamentary Affairs has solemn-
ly conveyed to the House that the
Speaker has varied the business and
we go on to item No, 2, Papers to
be laid on the Table.

Y 79 foR © Iareaer 7EIET, HU
QEET HTF WIS T8 74T @lee ATH
OET §—ag I UEeq T UM
fe fraas Atfes—ag AET TIT F 71
TEAT &—3% fordl 19 &F 25 T (@G~
AT f4 qrET JuT 9T J1 @ § ?

MR. DEPUTY-SPEAKER': The Spea-
ker has varied the order.

=t 7 fow@ : fe SEF AT H T
AqTITH o7, ST 99 @I A1, Se F4T
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SHRI INDRAJIT GUPTA It 15 not
Government business It 13 business
arsing out of the privilege motion moy-
ed by members’ on this side of the
House. That 18 given priority, accord-
ing to these Directions.

MR DEPUTY-SPEAKER. 1 concede
in the printed order paper <irculated
{o members, perhaps this item was not
specifically mentioned but m thic order
paper before me and the Speaker it 1s
mentioned

Here the entry in typed letters s
“1A™; 1t 15 not “2",

SHR! INDRAJIT GUPTA That Is
for th. Chair's guidance

MR DEPUTY-SPEARER It ihe
busine < of the Hou e Soon after
item 1, Questions, h¢ took up this
busiress, because 1t 1s there. It 1s
the Stenker's prerogative, Vou have
agreed to his teking it up Not only
the Soeaker hag the prerogative to
srrarge the business, but you also
agreed cn it, Now, agan, ! <ay it is
the Spuiker's prerogative to vary the

business uf the House, and he has
done it. ore, let us get on
with the husiness.
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1441 brs,
PAPERS LAID ON THE TABLE

Dock Womxwxrs (Apvisory Coms-
MITTEE) AMENPMENT Ruixs, 1974,
NOTIFICATIONS UNDER MERCHANT SHIP~
PING AcT, 1058 AND ANNUAL ADMINIS.
TRATIVE RFPORT OF GUJARAT STATES
RoAD TRanSPORT CORPORATION FOR
1972-73

THE MINISTER OF STATE IN
C MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VED]): I beg to lay on the Table—

(1) A copy of the Dock Woarkers
(Advisory Commuttee) Amendment
Rules, 1974 (Hind: and Enghsh ver-
sions) publiched in Notification No
SO 2820 in Gazette of India dated
the 26th October, 1974 under sub-
section (3) of sectron 8 of the Dock
Workers, (Regulation of Employment)
Act, 1948 [Plared m Library, See No
LT-8522/741.

(2) A ropy each of the following
Notif caticns (Hiadi nnd English ver-
sior.) under sub-scition (3, of sec-
tion 456 of the Merchant Shipping
Act 1958 —

(1Y The Examination uf Macters
and Mates (Amendment) Rules
1874, published in Notification i¥o
GSR 1120 m Gazete of India
dated the 19th October 1974

(1) The Mcitnant  Smpoing
(Esxuamination of Engireers in the
Muichant Nriyv) Araendment Rules
1974, pubbrhed i1n Notification No
GSR 1130 .n Gazette of India

dated th  19th  October, 1974
[Placed mm L.brary, Sece No, LT-
8528/74].

(3) (i) A copy of the Annual Ad-
ministration Reéeport of the Gujarat
State Road Transport Corporation for
the year 1872-73 under sub-section
9 o o Ve Pt
clauge (c) (iil) m%mﬂm



